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well as punished during the last one year.
However, Shri B. R. Sant, Tax Recovery
Officer (Income-Tax Officer), posted at Agra,
was arrested in New Delhi on the 11th May,
1971 while accepting a sum of Rs. 2 lakhs as
illegal gratification from the Manager of »
foreign Bank. Further investigation into the
matter is in progress.

National Rayon Corporation, Bombay

*g895. SHRI TRIDIB CHAUDHURI:
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether Governments attention has
been drawn to the serious differences between
two groups of Directors led by the Kapadia on
one hand and the China is on the other in the
context of impending annual general meeting
of the National Rayon Corporation of Bombay
and that of the order passed by the Company
Law Board under Section 409 (1) of the Com-
panies Act ; and

{b) whether Government have kept a watch
uver the situation and contemplate taking any
action open to the Government under the
Companies Act or any other Act to stop such
unhealthy State of affairs in big Private
Companies ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) and (b). Yes, Sir. An order under Sec~
tion 409 of the Companies Act has been passed
and is to remain in force upto 31-12-1971. The
Company Law Board has also since appointed
two Government directors on the Board of the
Company under Section 408 of the Companies
Act, 1956 for a period of 2 years.
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Unpaid and Unclaimed Dividends of Joint
Stock Companies

*897, SHRI H.N. MUKHER]JEE: Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether Government have any estimate
of moneys accumulated every year in the hands
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of Joint' Stock Companies as “unpaid and
unglaimed dividends” ;

(b) whether such accumulated moneys lapse
back to the companies concerned rather than
to the State ; and

(c) whether it is proposed to take steps for
canalising this amount into the coffers of the
State ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY) ¢
(a) There are more than 29,000 companies at
work in India. The collection of required data
in regpect of these companies would involve
enormous labour and time, It is, therefore,
not possible to give any precise information in
this regard for all the companies. However,
on the basis of 2 study conducted in the De-
partment, accumulated amount of unclaimed
or unpaid dividends of the top 100 public
limited companies works out at Rs. 2.77 crores
in the year 1967-68, Rs, 2.35 crores in 1968-69
and Rs. 2.72 crores in 1969-70.

(b) and (c). The Companies Act does not
permit Government to appropriate such
accumulation, In the case of ‘live’ companies,
the unclaimed dividends are dealt within
accordance with the provisions of the Limita-
tion Act, 1963, Companics Act, 1956 and the
Articles of Association of the company con-
cerned.

Inadequacy of Facilities to Check Smuggl-
ing in Cochin Customs Department

*398. SHRI VAYALAR RAVI:s Will the
Migister of FINANCE be pleased to state :

(a) whether Government are awarc that
facilities in Cochin Customs Department to
check smuggling effectively are inadequate ;

(b) whether any proposal has been received
to imprave the facilities in Cochin Customs
Department for effective functioning ; and

{c) if so, the reactions of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) In the Cochin Custom House
fucilities for checking smuggling are reasonably
adequate.
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(b) No, Sir.
{c) Does not arise,

Alr Service to Link up Important Towns
in various States

*899. SHRI B.S. MURTHY: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the Department of Civil Avia~
tion is planning to provide air services to link
up important towns in each state ; and

(b) if so, what arc the schemes in this

regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
() and (b). Indian Airlines hope to provide
air services to Jodhpur, Muzaffarpur, Raipur
and Nasik during the winter of 1971, Air
services will also be provided to Shillong,
Calicut and Tirupati when airficlds at these
places are constructed.

Road Bridge Across the Sea from Manda-
pam to Rameshwaram

*300. SHRI DHANDAPANI: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state the target date by which the
road bridge across the sea from Mandapam to
Rameshwaram is likely to be completed ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHR1 RAJ BAHADUR): The
project for the construction of a road bridge
acrass the sea from Mandapam to Rameshwa-«
ram which is included in the Fourth Five Year
Plan is under active consideration of the
Government of India.

As this project is still being processed for
sanction, it is not, therefore, possible to indi-
cate the target date of its completion. However,
it is expected that the construction of the bridge
will take about four years after its commence-
ment.

Valuables Belonging to the Nawab of
Rampur

3679, SHRI JYOTIRMOY BOSU : Wil
the Minister of FINANCE be pleased to state?





